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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO:- 54 of 2023

Ratneshwar Jan Kalyan Samiti ... Applicants
VERSUS
State of Uttarakhand and others  .......... Respondents

ACTION TAKEN REPORT BY WAY OF AFFIDAVIT ON

BEHALF  OF DIVISIONAL FOREST OFFICER,

BADRINATH FOREST DIVISION, UTTARAKHAND IN

COMPLIANCE OF ORDER DATED 09.11.2023 PASSED BY

THIS HON’BLE TRIBUNAL IN THE PRESENT MATTER

SR

PARTICULARS PAGES

1.

Action Taken Report by way of Affidavit on behalf
of Divisional Forest Officer, Badrinath Forest
Division, Uttarakhand in compliance of Order
Dated 09.11.2023 passed by this Hon'ble Tribunal
in the present matter

A true copy of the Minutes of Meeting Dated
05.04.2024 of the Committee constituted by District
Wetland Committee.

(Himanshu Pal)
Advocate
State of Uttarakhand
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO:- 54 of 2023

47":";"3\"\5‘
V7, AR Py
4 A o v Ratneshwar Jan Kalyan Samiti ... Applicants
[ -\
) Goshwai § } VERSUS
’-., R uan1)20031 . :
;o, & : // * State of Uttarakhand and others  ....... Respondents
N T%At r-yNOTARIAL

| Action Taken Report by way of Affidavit on behalf of

Divisional Forest Officer, Badrinath Forest Division,

Uttarakhand in compliance of Order Dated 09.11.2023 passed

by this Hon’ble Tribunal in the present matter

I, Sarvesh Kumar Age about 57 years, s/ o Shri Shiva Dutt
Dubey, presently posted as Divisional Forest Officer,
Badrinath Forest Division, do hereby solemnly affirm on oath

and state as under -

1. That the deponent is the Respondent no. 3 in the present
matter and as such he is fully acquainted with the facts of

the case deposed below on behalf of Divisional Forest
-
4

%o

- ficer, Badrinath Forest Division.
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2. That on 09.11.2023 the Hon’ble Tribunal was pleased to
pass the following order -

“8. In the course of interaction, we have been informed that
District Wetland Committee chaired by District Magistrate is
already in place and they are scheduled to convene a meeting
wherein they have agreed to include respondent no. 5 and 6 1i.e.
owners of the land in question to be invited to the meeting of the
District Wetland Committee and appropriate remedial measures
be taken after deliberations for proper conservation and
management of Benital Lake and its catchment area and solid
waste management in the surrounding, keeping in view the

environmental stability of the Himalaya.”

3. Thatin compliance of the aforesaid order, the DM, Chamoli
filed an Action Taken Report dated 26.02.2024 before this

Hon’ble Tribunal, whereby it was stated that the District

Wetland Committee has constituted another Committee
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inspection of Benital Lake, to find out if it meets the criteria
of a Wetland. Then accordingly, if it satisfies the criteria of
a Wetland, then a proposal could be made to the State

Government for its declaration as a Wetland.

. That consequently, the said Committee conducted the spot
inspection of Benital Lake énd made its report dated
05.04.2024, wherein it was found that -

(1) the technical committee has found that there is a
lot of aquatic grass in the lake.

(2) There is no solid waste found near the lake, nor is
there any kind of untreated waste/effluent
coming from nearby human settlements.

(3) The Benital lake 1is not a source of

potable/drinkable water

(4) The landowner/ Respondent no.5 has constructed
a 3 mtr high stone dam to stop the water during

the rainy season.
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(5) It was also found that the Respondent no.5 is
conserving the Benital lakeas per Notification No.
802 Wetland (Conservation and Management)

Rules, 2017 issued by the MoEF, Union of India.
Therefore, the Committee recommended that the Benital

Lake may not be declared as a Wetland.

True copy of the Minutes of Meeting Dated 05.04.2024
of the Committee constituted by District Wetland

Committee is marked as Annexure No. 1 to this affidavit.

5. That present report by way of affidavit on behalf of
Divisional Forest Officer, Badrinath Forest Division,
Uttarakhand is being filed for kind consideration of this
Hon'ble Tribunal in compliance of the directions passed by
this Hon'ble Tribunal, for kind perusal of this Hon'ble
Tribunal, the same may kindly be accepted by this Hon'ble
Tribunal and the deponent hereby undertakes to comply

with every direction passed by this Hon'ble Tribunal.

)
e
D NENT
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VERIFICATION

I, the abovenamed deponent, do hereby solemnly affirm
and declare that the contents of the above status report
by way of affidavit are true and correct to my
knowledge, based in record, no part of it is false and

nothing material has been concealed therefrom.

Verified at @ulfﬁhﬂf on this 27 day of April,

2024
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meeting of the District Wetlang
be taken after deliberations fo iy
Lake and its catchment are

keeping in view the environ
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